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By Advocate: Shri Atul Kumar

< *55.; Versus
k- . Union of India through G.M., N.E.R., Gorakhpur.

P 1
| 2. B.R.M., (P), N.E.R., Izzatnagar, Bare:llg:
; 3. Principal, Zonal Training Institute, Muzaffarplie:

E
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By Advocate : Shri Anil Kumar

ORDER

The applicant has approached this Tribunal

& challenging the order-dated 16.11.2005 passed by the
t\'QV'-Q_

: respondents refusing to msy his training period %ﬂﬁr‘
1 consideration for gqualifying service.
ﬁ T 2. The applicant entered into the service on
. 10.11.64 as a Commercial Clerk (Goods). Thereafter,

o5
he was under training from the date of his joining

til]l 15.2.1965. He retired on 30.9.1997 frem the i

post of Guard in the pay scale of Rs. 1400-2600/-.

By the time, he retired; his basic pay was RS.

2360/. The applicant made a representation to



---------

o

~applicant joined in service on 25 RGBS T _&ﬁ*ﬁ;gdjs_

further pleaded in the year 1998 fire aéCidEnt.tQOk

__ place in the office building of D.R.M. Izzatnaga:r,_
as a result of which most of the service records of £ | i)
;ﬁi the employees including the applicant have been
fiﬁﬁ_ i brunt. So, there is no record available to accept

the request of the applicant. The ground of delay in

f£iling the OYA. has also been taken by the

respondents to dismiss the O.A.

4. fities opilly point has come up fox consideration
whether the training period can be taken into

[ 51 consideration for qualifying service.

B No documents have been filed on behalf of Ehe

respondents except a correspondence dated 16.11.2065

made with the applicant. On the other hand, the

applicant has filed some documents like copy of

joining report, posting order etc. in support of his i.

case.
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).11.64, whereas the responde

records or documents have been produced on behalf of
the respondents to support the © stand "eof | Ehe
respondents thét the date of  Jjoining @of Eda
applicant 1is dated 2.3.1965. ©On Ehe other hand, the
documents filed on behalf of the applicant supports
Lis case. The letter No. E/V/227/16/6/1 dated
17.2.1965 placed at page 15 of the O.A. reveals that
the applicant was posted as SPJ being found fit by
Medical Board on 10.11.1964 which corroborates the
case ofo the applicant that he joined 1in service on
i@ 41 1964. This fact has not been rebutted Dby the
respondents. Thereafter, he joined 1in the training
which had commenced prior to his joining. So 1 am
inclined to accept the submission made oOn behalf of
the applicant that his date ©of joining = 18
0. 13 1964, but not 2.3.1965 as stated by the
respondents. SO in that case, his service period
will be counted from the date of his joining till
the date of retirement, which includes the training
period. It is immaterial whether the training period

was for 45 days oOr 97 days.

stand that the applicant j@inad en' z.i;rggég gﬁé{“
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8. As per the above findings, the applicant is _i'f~f¥ff'

entitled to the relief as claimed for.

155 9. Hence, the O.A. is allowed on contest. The
}._' respondents are directed to treat the period uﬁﬁﬁhﬂ

e appligant from 10.11.1964 to 30.9.1997 as qualifying
| service hand his pension may be fixed treating the

said period as qualifying service i.e. from 10.11.64

te 20.9.97. No cosEs.
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